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Between :-

1. D.Ravindra Goud

2, P.,W.5ai Ram

3. K.Rajan

4, R.Nageswara Rao

5. Aravind Kumar

6., 5.5atyanarayana Reddy
7. P.M.Prasad

8. E.Naga Krishna Kumar
9, K.Nagarathnam
1D.K.U.Négendra Kumar
11.0.Goverdnan

12 .R.5ubrahmanyam
13.Bh.Venugopal Raju
14,K.J.5arma
15,A.Mallikhar juna Rao

| o épplicants
And : L

1. Union of India, represented by ths
Sacretary, Railway Board, Rail
Bhavan, New Delhi.

2, Chief Personnel Officer,
Sputh Central Railuway, Rail
Nilayam, Secunderabad.

3. Chief Electrical Engineer,
South Central Railuay,
Rail Nilayam, Secunderabad. :

4, Chief Mechanical Engineer,
South Central Railuay,
Rail Nilayam, Secunderabad,

5., Chief Engineer { Civily,

South Central Railway,
Rail Nilayam, Secunderabad,
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6. Divisional Railway Manager,
SC Railway, Sec'bad, BG,
Sec'bad.

7. Divisional Railuay Manager, :

SC Railuway, Hyderabad MG,
Sec'bad.

8. Divisional Railway Manager,
S.C.Railvay, Vijayauada.

9. Uivisional Reilway Manager, ' |
S.C.Railway, Guntakal.

.++ Respondents
i

i

Counsel for the Applicants : Shri G.V.Subba Rao
o
Counsel for the Respondents : Shri D.F.Paul, 5C for Rlys
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CORAM:

THE HON'SLE SHRI R.RANGARAJAN : MEMBER (A)%
1

(Bral Orders per Hon'ble Shri R.Rangarajan,
Member (A) ).

1

Heard Sri G.\.Subba Rao, for the applicant. Sri D.F.Paul,

standing counsel for the Respondents, |

2. M.A.991/95 in this 0.A. was allowed on 14-11-95 to file
@ single petition and as per that orcder OASR 3?79/95 was regis-
tered as OA 1371/95 i.e. the present 0A under consideration.

However, today, the learned counsel for the re%pundents pointed
out that the details given in the 0.A. are very. sLatchy. He
further represented that the applicants in theiO.A. are working

in the different offices under differsnt headslgf the departments.

Hence he submits that it will be difficult to collect details

from the various offices amd file a reply co-ordinating all the
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different sources. He also submits that the reply given by

gach unit will be different and hence it uili be difficult to
co-relate all the facts uhiie Filiné the reply. In visw of that,
he prayed that the U.A. may be remitted back to the applicants |
for filing seperate UAs combining only these applicants who working
under the same agthnrity even if it inuuluesifiling of twoc or three

UAs pr more,.

3. The abpve submission is reasonable in the interest of
applicants themselves. This spplication should be broken into

tuo or three or more as per the appropriate qumber requirsd
clubbing the casés of candidates who are sim;larly placed under the
control of the cgncerned respondent s, If such OAg are filed, all

the 0As will bes tresated as having filed on 6-11-895 and on that

basis those 0As will be considered for admission,

4, In view of what is stated above, the ord;r dt.14,11,.95
giving permissioé to file a single OA in MA 991/95 in CASR 3379/95
is hereby recinded. The applicants may File‘the fresh 0OAs as
indicated above gith all details on or pefore 6-9-36. The

learned counsgel for the applicant submits that he is withdrauwing

this OA to file fresh seperate 0OAs as indicatgd above.
J

Se In the result, the present OA is dispos%d of as with-drawn
without pre}udice to the applicants to file fresh OAs as imdica-
ted above. List the fresh 0As as and when received. The O0A is

crdered accordingly. No costs.
O

(R.RANGARAJAN)
Member (A)

ey
Dated: 5th August, 1995, T)-‘a'Céi)

avl/ Dictated in open court.
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